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0.N.62(E)—\WHEREAS, in pursuance of clause (d) of sub-section (2) of Section 9 read
with sub-section (2) of Section 4 of the Delimitation Act, 2002(33 of 2002), as

amended by the Delimitation (Amendment) Act, 2003 (3 of 2004), the
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DELIMITATION COMMISSION OF INDIA
ORDER NO. 60
New Delhi, the 30th May, 2008

Delimitation Commission has passed its final order (Order No. 30) determining

the extent of Assembly and Parliamentary Constituencies in the State of NCT of

DELHI on 14" September, 2008; and
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WHEREAS, the Commission has notified its final order dated 14"
September, 2006 vide its notification No. 282/DL/2006-Vol. V, dated 20"

September, 20086 in the Gazette of India and the State Gazette of NCT of Delhi

Government; and
WHEREAS, after publication of final order, the Chief Electoral Officer,

NCT of Deihi, vide her letters no. CEQ/EL.G/102(3)/2008 dated 19t May, 2008.

and 22" May, 2008 intimated to the Commission that various District Election
Officers have pointed out some anomalies in respect of geographical congruity in

the newly delimited Assembly Constituencies under their charge; and

WHEREAS, the Delimitation Commission setup a committee to undertake
an on - the - spot verification of the areas concerned to verify the reported
formation of islands in ACs of NCT of Delhi; and

WHEREAS, the said Committee of Delimitation Commission, after on - the
_ spot verification, found that in many instances some EBs are not contiguous
with the other areas of the constituencies n which they have been included as
per the Commission’s order and form islands in adjoining constituencies; and

WHEREAS, the above said Committeé of Delimitation Commission reported
that these discrepancies have occurred because of haphazard numbering of
Enumeration Biocks of a particular colony/locality by the office of the Registrar
General of India and that the maps provided by RGI office were also not legible
and location of these EBs on the maps has aiso nc;t‘ been properly indicated as
revealed by the on - the - spot verification; and

WHEREAS, the Commission has considered and verified the facts
brought to its notice by the Chief Electoral Officer, NCT of Delhi in the light of

geographical contiguity and the provisions of the Delimitation Act, 2002 and

many of the facts brought to the notice of the Commission by the Chief Electoral

Officer, NCT of Delhi have been found to be correct.
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NOW, THEREFORE, by way of this corrigendum to correct the above
errors arising from inadvertent slips and having regard to the provisions of the

Delimitation Act, the Delimitation Commission hereby orders that —

In Table A of the Commission's Notification No.282/DL/2006-VOI.V, dated

20" September, 2006 -
(1)  EB No. 107 of DMC Ward No. 28 shall be excluded from the extent of 16 —

L3
Trinagar AC and included in 17 — Wazirpur AC.
(2) EB No. 179 of DMC Ward No. 34 shall be excluded from the extent of 5 —-

Badli AC and included in 6 — Rithala AC.

(3) . EB No. 434 of DMC Ward No. 33 shall be excluded from the extent of 6 —
Rithala AC and included in 13 — Rohini AC.

(4) EBs No. 198 to 200 of DMC Ward No. 83 shall be excluded from the
extent of 68 — Gokulpur (SC) AC and included in 63 — Seemapuri (SC)
AC.

(5) EB No. 110 of DMC Ward No. 84 shall be excluded from the extent of 62 —
Shahdara AC and inciuded in 63 — Seemapuri (SC) AC.

(6) EB No. 152 of DMC Ward No. 85 shall be excluded from the extent of 63 —
Seemapuri (SC) AC and included in 68 — Gokulpur (SC) AC.

(7) EBs No. 52 to 54 of DMC Ward No. 65 shall be ekcluded from the extent
of 53 — Badarpur AC and included in 54 — Okhla AC.,
The Commission's order No. 30, dated 20" September, 2006 stands

amended accordingly.

This order issues with concurrence of all members of the Delimitation

Commission. [No. 282/DL/2008]
By Order,
SHANGARA RAM, Secy.
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